IN THE CENTRAL ADMINISTRATIVE TRIBUNALs HYDERABAD BENCH s
AT HYDERABAD, ' '

O. 4. No, 563 of 1994 ' DATE OF ORDERs; 10-5-04,
Betweens-
M.A,Gaffar, | «+.Applicant,

and :

1. Sub-Pivisional Inspector(Posshl
Warangal(North)sub-Division,
Warangal, :
2, P.,Gopal Rac, Assistant Superintendent of
post offices, Warangal(South) Sub-Division,
Warangal, ' .+«.Respondents,

Counsel for the applicant: Mr.S}Ramakrishna.Rao.
Counsel for the Respondent ss Mr, K.Bhaskara Rao,dd1.0GSC.

" CORAM: THE HON'BLE MR,A.B.GORTHI3 MEMBER: (ZDMN, )

- AND
THE HON'BLE MR,T,CHANDRASEKHAD DEMMs_smesm—— ¢ —

The Tribuny] made the following ordef;-‘
Issue Notice, o

A short reply may be filed by the respondents
within 2 weeks clarifyingras to why the applicant cannot
be taken back into service rending finalisation of the
disciplinary enquiry, ‘ o

Post this case for admisgion on 30-5-94,

. Y 1) %7

£ f%ﬁtzi” g
N .
Deputy Registrar{Judl)
Tos |

1. The Sub-Divisjional.Inspector(Posts),

Warangal (North)Sub-Division,Warangal,

2, P.Gopal Rao, Assistant Superintendent of post
offices, Warangal{(South) Sub~Rivision,
Warangal,

3. One copy to Mr,S.,Ramakrishna Rao, Advocate,

1-1=-230/9, AndHra Bank Lane, Chikkadpally,Hyderabad,
4, One copy to Mr.K,Bhaskara Rao, Add1,O35C, CAT,Hyderabad,
5. One spare COPY. ‘
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IN THE CENVTRAL ADMINISTRATIVE TRIBJNAL
HYDERABAD BENCH AT HYDERADAD

' THRE HOW'ELE MRITUSTICE-VLNEELADRT RAO
VICE-CHATIRMAN

—AND——

THE HON'BDLE MR.A.B.GORTHI s MEMBER(AD)

AND
! _ E S : THE HON'BLE MR.TCCI—LMJDRW REDLY
: _ MEMBER(JUDL)
~AND

THE HONYDLE MR.R.RANGARAFAN ¢ M(ADMN}

-~ Dateds - =-1994
ORDER/JUDGMENT
BRI, CidNo—
’ . . '
IO-AINOQ qk)j\@\t
\ L Ao N )
NI oYy
Adind-bked—and Interim Directions
Tssued.
allowed § Contral Miministrative Tribunal ]
Disposed of wi h dug%\?fo%lc}i
- : AeMay 1994
Dismissed. ‘) G. W»US 1
Dismissed as W Hg%%@MBAD'{mH;\

Dismissed for Default.

‘Re jected/Orderxed.

. . - ' ' ,'. ‘No order as toO COStS.
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